SL. No.30
NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH
COURT HALL NO: 11

PHYSICAL HEARING

CORAM: JUSTICE TELAPROLU RAJANI - HON’BLE MEMBER (J)
CORAM: SHRI CHARAN SINGH, HON’BLE MEMBER (T)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
HYDERABAD BENCH, HELD ON 02.01.2023 AT 02:30 PM

TRANSFER PETITION NO.

Suo Moto Case/1/2022 1A(IBC)730/2022 1A
COMPANY PETITION/APPLICATION NO. | No.506,568, 722/2019 IA(IBC)/18/2021 in CP(IB

No.172/10/HDB/2017
NAME OF THE COMPANY Super Agri Seeds Pvt Ltd

NAME OF THE PETITIONER(S)
NAME OF THE RESPONDENT(S)

UNDER SECTION 10 of IBC

ORDER

Suo Moto Case/1/2022

Mr. Nagaraju, Advocate for ICSI, Hyderabad, Tulasi Krishna for R2, Bar Counsel
of Telangana, Counsel on record Mr. GP. Yash Vardhan for R2, Mr. Rajashekar
Rao Salvaji for IBBI Mr. Y. Suryanarayana counsel for Dr. KV Srinivas on record
present.

Suo Moto is registered on the direction of the Tribunal taking note of the fact that
the liquidator, who is also an Advocate has appeared in the robes of an Advocate.
Heard the liquidator and the counsel present. Considering the representation
made by the counsel that since he was an advocate he was under an impression
that he can wear the robes of an advocate, even while appearing in the capacity
of the liquidator. He submits that since, for the selection of a liquidator one of the
channels is advocates, he was under the impression that he can wear the robes of
his original profession. However, without going into the merits of the issue,
considering that under the above submitted opinion, the counsel came in the robes
of an advocate, this application is closed, however making it clear that when an
advocate appears in other capacities, he shall not wear the robes of an advocate,
except when there is an express permission under law.

Apoorva



IA(IBC)730/2022

This application is filed seeking extension of the liquidation period. The
extension is sought on the ground that an application for dissolution is proposed
to be moved by the liquidator. An affidavit is filed subsequent to this application,
with a prayer for extension from 30.07.2022 till the dissolution of the company.
The Counsel also submits that the application was dissolution is already filed,
Hence 1A/730/2022 is allowed as prayed for.

List the remaining 1As on 24.01.2023.

Sd/- Sd/-

MEMBER (Technical) MEMBER (Judicial)
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